
BEFORE THE CENTRAL ADMINISTRATIVF TRIBUNAL 
BOMBAY BENCH 

R.P.No.26/95 IN O.A.No.889/93 
--*------ 

M.D.Paralkar 	 •.'Xpplicant 

Vs. 

Jnion of Iria & Ors. 	.. Respondents 

Honle Shri.M.S.DeShPaflde Vice_Chairman 

LAI 

OER YCIRCUO_  
(Per : Shri.JUStiCe M.S.Deshparlde,V.C) 

In this review petitions the applicant seeks 

review of the judgment'delivered in O.A. 889/93 

on 2nd December, 1994. The main ground urged is 

that larger relief, has been- given to two other 

persons by ano:bher deciiOn. of the Tribunal which 

was a DivisiOn lBench judgment. 	t is not disputed 

that this judgment has not been pointed-out at the 

time of Wearing this matter. It is also urged that 

two other persons had been granted larger relief 

by the respondents. That again is a matter which 

was not made a ground while advancing, arguments1 

when the matter was heard on merits. The applicant 

desires review by a larger bench,Which is.impermissible 

The grievance of the applicant seems to be that an 

erroneous decision has been reached. If that be 

the case, review application is not, a remedy for it. 

2. ' In the result, I see 'that 
	 -1as been 

made out for review in the application. The Review 

Application is dismissed. 
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